
CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD 

Review Application No. 13/30 of 1994 
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O.A. No. 477 of 1993 
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• • • 

Hon. Mr. S. Das Gupta,Member(A) 
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( By Hon. Mr. S. Das Gupta, Member(A)) 

This application has been preferred under 

Rule-17 of the Central Administrative Tribunal, 

(Procedure) Rules, 1987 seeking the review of the Cgs 

judgment and order dated 10.2.1994 by which 0.A. 

No. 477 of 1993 was disposed of with certain 

observations. 
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Dated: 	&El.-12_1224. 


